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sr they travel by train they are 
frequently harassed both at Badarpur 
and Lumding Railway Station*. These 
are day-to-day occurrences and this 
happens only because of mis under-* 
standing and wrong impressions.

While the interest of the country 
the State is involved on one hand, 
rights of the genuine citizens are in
volved on the other. We stand for 
secularism i.e. equality irrespective of 
c^ste, creed and religion. If this is 
not' properly implemented, the very 
basis of democracy will be called in 
question.

In the circumstances, I feel that a 
legal method of identifying Bangla
deshis without causing harassment to 
bona fide Indian citizens should be 
adopted, while; i&t the same time, the 
national interest of preventing infil
tration should be fulfilled.

( i i i )  R eported  a g it a t io n  b y  th e  
E m p l o y e e s  o f  S h ip p in g  C o r 
po r a t io n  OF INDIA FOR REDRESSAL 
OF THEIR GRIEVANCES.

SHRI SAMAR MUKHERJEE (How
rah); Mr. Speaker, S ir___

MR. SPEAKER ; It is a bit long, 
please try to cut it down.

SHRI SAMAR MUKHERJEB; I will 
be brief.

For quite some time past the em
ployees of the Shipping Corporation 
of India both at Calcutta and Bombay 
have been forced to launch movement 
far the redressal of their outstanding 
legitimate grievances. Although the 
Shipping Corporation of India through 
its Board of Directors had recommend
ed payment of bonus at the rate of 
.at per cent for the year 1974-75, such 
payment was withheld during the 
Emergency. The employees have been 
demanding the payment of bonus for 
the aaid year as decided by the Board 
of Directors and also for subsequent 
years. The management has taken 
up the attitude of total indifference 
towards the demands of the employees. 
Various other outstanding Issues in- 
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eluding pending Charter of Demands 
are not being attempted to be solved 
by the management even by bilateral 
disscussions with the Employees’ 
Unions. As a result, the employees 
have no alternative but to agitate 
peacefully for the redressal of their 
grievances. Apart from the indifferent 
attitude, the management of the 
Shipping Corporation of India have 
taken recourse to repressive measures. 
In Bombay they have initiated legal 
proceedings against the employees 
for stopping of movements and agita
tions. In Calcutta on the plea of 
taking part in demonstrations and on 
the ground of alleged violation of bi
partite agreement of January 1978, 
the management decided to withhold 
payment of Rs. 50/- per month per 
e m p lo y e e  which was agreed to be 
p a id  under the agreement. The Em
ployees’ Union at Calcutta went to 
court and obtained an order for main
tenance of status quo which was serv
ed on the management on 30-1-79 but 
surprisingly the management in fur
therance of their anti-labour policy 
illegally withheld payment of the 
salary which was due to be paid 
on 31-1-79 and ultimately under an 
order of court they have deposited 
Rs. 50/_ per e m p lo y e e  with the court 
and have paid the balance amount to 
the employees.

The management is threatening to 
deduct further amounts from the 
salary of the employees for the month 
of February, 1979, whiph will only ag
gravate the situation. Such anti-lab
our activities on the part of manage
ment have naturally created great 
resentment amongst the employees 
generally which is bound to affect the 
normal functioning of the undertaking. 
Although an assurance was given in 
the Lok Sabha by the Labour Min
ister that trade unions in Public Sec
tor Undertakings would be free to 
negotiate wages and D A. revision and 
that the management will be at liberty 
to enter into agreements with the 
Unions which would not be dependent 
on prior consultations with the Bureau 
of Public Enterprises or the approval
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of the Finance Ministry; However, it 
appears that by a secret circular dated 
4th October, 1978 tamed by the Addi
tional Secretary and Director-General 
of Bureau of Public Enterprises, New 
Delhi, all Public Sector Undertakings 
have been directed to consult the 
Bureau of Public Enterprises even 
for entering into interim agreements 
and it has been further directed that 
no agreements should be concluded 
without consulting the Bureau.

The Government should immediate
ly allow Public Sector Undertakings 
to enter into discussions and negoti
ations with the Employees’ Unions so 
that various outstanding issues may 
be settled at an early date. I also urge 
the Minister of Shipping and Transport 
to issue appropriate instructions to the 
Shipping Corporation of India so that 
necessary discussions may be initiated 
at the earliest opportunity to prevent 
further worsening of the situation and 
the outstanding dues of the employees 
may be paid immediately.
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12.2« hrs.
SPECIAL COURTS BILL—Contd.

MR, SPEAKER : The House will 
now take up further clause by clause 
consideration of the Special Courts 
BilL Out of 7 hours allotted for all 
the stages of the Bill, only 50 minutes 
are now left for completing the clause 
by clause consideration and the Thini 
Reading of the BilL

Yesterday, clause 2 to 6 were taken 
up and amendments were moved 
thereto. Today I propose to call upon 
the Members concerned to move their 
amendments to the remaining clauses 
etc. of the BilL Thereafter. I will give 
an opportunity to some of the Mem
bers who have not spoken yesterday to 
speak on all the clauses and the 
amendments moved thereto together. 
Thereafter the Home Minister will 
reply.

Voting on the clauses and the 
amendments will take place around 
2.30 P.M.

SHRI HARI VISHNU KAMATH 
(Hoshaagahad): Mr. Speaker, I rise 
on a point of order. It is aot proper 
. . . .  (Interruptions)

SHRI R. VENKATARAMAN (Mad
ras South) ; We want to speak pa all 
the Clauses and we want to mafee sospse 
contributions. Otherwise there is no 
meaning if We cannot speak on all 
amendments and clauses.

SHRI B. SHANKARANAND (Cht- 
kodi): The Home Minister shall have 
to reply on Clauses.

SHRI HARI VISHNU KAMATH: 
On a point of order. If I heard yau 
aright, you said that Members ihcnild 
send chits or some such thing. . . . .


